
CENTRAL AbMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0.4LP1O. 149 OF2013 

Wednesday, this the 30th  day of October, 2013 

CORAM: 
HON'BLE MR.JUSTICE A,K.BASHEER, JUDICIAL MEMBER 

HON'BLE Mr. K.GEORGE JOSEPH, ADMINISTRATIVE MEMBER 

KSatheesan 
(Retired Deputy Director 
Central Water Commission) 
Residing at Smrithy, Lakshrni Nivas 
SRM Road, Cochin - 682 018 	 ... 	Applicant 

(By Advocate Mr. TOG Swamy) 

versus 

Union of India represented by the Secretary to 
the Government of India 
Ministry of Water Resources 
Shrarn Shakti Bhavan 
New Delhi - 110 001 

The Secretary 
Central Wer Commission 
Sewa Bhavan, RK Purarn 
New Délhi-110066 

The Union Public Service Commission 
New Delhi - 110 001 - through its Secretary... Respondents 

By Advocate Mr.M.KAboobacker, ACGSC(R1 &2) 
Advocate Mr.Thornas Mathew Nellimoottil (R-3)) 

The application having been heard on 30.10.2013, the Tribunal 
on the same day delivered the following: 

HON'BLE MRJUSTICE A.K.BASHEER, JUDICIAL MEMBER 

Applicant retired from service on November 30. 2004 while 

working as Deputy Director in the Central Water Commission. He has filed 

this Original Application seeking the following reliefs:- 

I, 	Declare that the non-feasance on the part of the 
31d respondent UPSC to convene a review DPC for 



: 2 : 

considering the applicant for promotion as Director! JAG as 
requested for by the 1 5t and 2ftd respondents in 
implementation of A-I order of this Hon'ble Tribunal is 
arbitrary, discriminatory, contrary to law and hence 
unconstitutional; 

Direct the 31T1  respondent UPSC to convene the 
review DPC as to consider the applicant for promotion as 
Director ! JAG and direct further to send its 
recommendations to the 1 81  and 2rd respondents forthwith; 

ii 	Direct the 1 81  and the 211d respondents to consider 
and promote the applicant as Director! JAG in the light of 
the recommendations ieceived from the 3d  respOndent 
UPSC fo,thwith., with all consequential benefits arising 
therefrom." 

2. 	When this case is taken up for consideration today, learned 

counsel for respondent Nos. I & 2 submits that the applicant has been 

granted all the reliefs which he has sought in the above case. It is pointed 

out that the applicant has been promoted to the Junior Administrative Grade 

with effect from October 20, 2004, the date on which his immediate junior 

was promoted. It is further submitted that further action for pay fixation, 

payment of arrears, revision of pension etc. will be taken immediately. 

a 	We have perused the averments. contained in the affidavit filed• by 

the Deputy Director in the office of the Respondent Nos. I & 2 in this regard 

as well as orders passed by the competent authorities. In the above facts 

and circumstances nothing survIves in this case except issue of a direction 

to Respondent Nos. I & 2 to take appropriate further action to revise the 

pension payable to the applicant and release the entire dues payable to 

him towards arrears of pay, pension etc. This shall be done as 

expeditiously as possible, at any rate, within four months from the date of 

receipt of a copy of this order. 

%V-- 



4. 	OA is disposed of in the above terms. No costs 

Dated;, the 30 th  October, .2013. 

K .GEOEPH. 	 lICE AXBASHEER 
ADMINISTRATIVEMEMBER 

	
JUDICIAL MEMBER 

vs 

/7 



CENTRAL AMM,  i'RATIVE TIUI3UNAL 
MMMMAM11INCH 

WEDNESDAY, TEE 10, DAY OF SEPtEMBER, 2012 
PRESENT 

Hon'bie Mr.Justice,PRRamafl 	 :JudicIai Memb€r 
and 

.Hon'ble Mr.K.George Joseph 
	

:Administrative MeñTher 

312012 
in 

ORIGINAL AppucA11ow NQ: 9612010 

K.Satheesan 	 Petitioner 
Versus 

Chru. Vijay .Singh .$ecy M/o Water Resources, 	Respcndeflts 
:.Neyj Delhi & ors. 

Mr.TcG Swamy 	 couhseifor petitioner 

MrP1M.Saji for Mr.M.KAboobacker, ACGSC 	:Counsal for respondents 

ROER 

in the light of Annexure R4 n&d6rpasoed by, the Government of India 1 . 

Central W$er Commisson, the respondents requested for three months time 
We adjourn this case by two months The stops and the progress reached n 
implementation of Ahe order be filed in the form of an affidavtt before the next 
date ofhearing. 

List on 20.11.2012. Copy by. harid 

Sd!- 	 Sd!' 
KGerge Joseph 	 P R Raman(J) 

/ 	 c11ujlsistrtIve Member 	 Judicrnl Member 

CERTIflED ThUE COPi 

Dfty Plealst' 

To 

I .Mr.T.C.,;ovindaswarnY, Advocate, KohL 

2.Mr.Mi(.Aboobacker, ACGSC 

ri 


